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friday this che 14th day of FebBruary 2803.
| Hon'ble Mr.Justice R.R.« Trivedi, V.C.

Hon'ble Maj Gen KK Srivastava, A.M.

1e Jagdish Tiwari
3/o0 $ri Ram Kishors Tiuwari,
R/o C-27/64, Jagatganj,
Varanasi .

2. Ram Hankar 3ingh,
5/0 Lata Sri Ram Sundsr Singh,
R/o0-C-27/89, Jagatganj,
Varanasi.

3 Madho Lal Gupta,
5/0 sri(Late) Somaru Ram,
R/o a-14/33, Bhardwaji Tola,
\Varanasi .
.....-....AppliCantS.

(By Advocate:Sri Pramod Kumar)
Vensus.

1. Union of India through Secretary,
Department of Tslecom,%ovt. of India,
Sanchar Bhawan, Ashoka Road,

New Delhi.

2. Chairman,
Bharat Sanchar Nigam Ltd.
§anchar bBhawan, Ashoka Road,
New Delhi,

3 Chief Gensral Managsr,
Bharat Sanchar Nigam Ltd.,
gastern U.P. Region,
Hazzatganj, Lucknow.
4~ General Manager,
Bharat Sanchar Nigam Ltd.,
Telscom District Vgranasi.
eesesesssesl@gpaondants.

(By Advocate: sri R.C. Joshi)
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(By Hon'ble Mr.Jdustice R.R.K Trivadi, V.C.)
This applicgtion has bsan filead challanging tha
ordsr passed by Bharat Sanchar Nigam Ltd. Tha applicants
AL loeenmt \

ars group 'C*® employess who have|parmansntly absorbed in
ALY . AR :

Lhe Bharat Sanchar Nigam Ltd. which isLorporation. The
Tribunal has no jurisdiction to hear the dispute, as no
notification under saction 14(2) of Administrative Tribunals

Act 1985 has b2en issued by Central Government.

20 In the circumstances, this 0.A. is not legally
maintainable. The legal position in this regard is well
N’\D-e’( e

settled by judgemants of ﬁnm#h& High Court in urit
o N
petition 53723527b1 dacided on 24.08.2001 reportad
— W /
in 2002 (1) SLJ-352 and B=H™1 High Court reported in

2002(3) ATI-1.

3. The U.A., is accordingly dismissad as not

mzintainable,
No ordar as to costs.
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Member-A4A, Vice-Chairman,

Manish/-



